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BEFORE THE NATIOMAL GREENS TRIBUNAL
PRINCIPAL BENCH, NEW DELH!
ORIGINAL APPLICATION NO. 734 OF 2024

IN THE MATTER OF:-

RWA, Sector Sigma 2 ...Applicant
) Versus
— Union of India& Ors. ...Respondents

y\ REJOINDER AFFIDAVIT ON BEHALF OF THE APPLICANT TO
y THE SHORT REPLY FILED BY THE RESPONDENT NO. 4,
% | GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHGRITY.

[, Pitam Singh S/o Sh. Babu Singh Aged about 76 Years R/o C -290,

Sigma 2, Greater Noida, Gautam Buddha Nagar- 201310 presently at New

Delhi do hereby affirm and declare as under: -

1. That the depornent is a public, spirited person and a resident of Sector
Sigma-2, executive member of the Applicant Asscciation and as such |
am well conversant with the facts and circumstances ot the case,
authorized by the Applicant Association and as such competent to swear
the present affidavit.

2. That the Applicant traverses and denies the contents of the Reply filed
on behalf of Respondent No. 4, except to the extent expressly admitted
herein, and reiterates the averments made in the Original Application,

3. Atthe outset, the Applicant submits that the stand taken by Respondent
No. 4 is contradictory, misleading, and an attempt to cover up the

> NM E/‘Vf 5,

ﬁ [ ing violations of law and neglect of environmental sateguards in the

%n Belts of Sector Sigma-2, Greater Noida.

=i
g- bald assertion that Green Belts 9, 19, and 11 are “fully developed

Y, The photographs annexed by the Respondent do not reflect the present

t
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condition, which shows broken fencing, inadequate greenery, and
encroachments.

5. The mere presence of some shrubs and trees cannot substitute for a well-
developed and properly maintained green belt as mandated under the
Master Plan and GNIDA’s own guidelines.

6. Pervasive Cattle Grazing and Lack of Protection: All three
greenbelts suffer from unimpeded access to cattle and other grazing
animals, which has systematically destroyed the applicant's
afforestation efforts. Letters dated 11.06.2022, 2.09.2023 and
22.07.2024 and Email dated 12.12.2023 to the Respondent number 4,
explains our point (Annexure-A25, Pages No. 1.9 ). The Applicant’s
attempts to enhance these greenbelts by planting trees have been
consistently negated due to the destruction caused by these animals.
Despite repeated pleadings with the GNIDA to secure these areas by
installing appropriate boundary protection, no effective remedial action
has been taken. The attached photographic evidence (Annexure-A26,
Pages No. 10-20 ) irrefutably demonstrates this ongoing onslaught of
grazing animals.

7. Incomplete and Deficient Infrastructure of Greenbelt No. 9: The
assertion that these greenbelts are fully developed is further belied by
the physical state of Greenbelt No. 9, which lacks a completed boundary
wall. This structural deficiency is the direct cause of the free access
granted to grazing animals. Photographic evidence (Annexure-A27,

Pages No21-22 ) clearly illustrates the incomplete and non-existent
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8. The Respondent admits that Green Belt No. 13 is only “partially
developed.” This admission itself establishes negligence on their part,
as green belts are non-negotiable ecological buffers which must be fully
developed and protected.

9. Contradiction in Documented Area: the Respondent No. 4's claim
that Greenbelt No. 13 is only 360 square meters seems not only
incorrect but also intriguing. This contention is directly contradicted by
successive master plans and the authenticated map hosted on the official
website of Respondent No. 4 itself, which depicts the greenbelt as being
significantly larger. A true copy of the map downloaded from the
Respondent’s official website was attached (Annexure A-3, to the
original application by the applicant, page 47) with the original
application demonstrating this discrepancy and raising serious
questions about the accuracy of the Respondent's submissions.

10.Admission of Protracted Failure: The Respondent’s admission that
Greenbelt No.13 remains "partially developed” even 24 years after the
allotment of plots in the sector is a startling admission of institutional
failure and neglect. It underscores a blatant disregard for statutory
obligations to maintain and develop green lungs, which are vital for
environmental sustainability and public health

11.Contradiction on Encroachment and Request for Independent
Verification: It is alarming that Respondent No.4 now contradicts its
own official stand, as recorded in its letter dated 11.01.2024 (Annexure

A-20 to the original application by the applicant, page 90), wherein

it explicitly confirmed that the liquor shop in question stands on the
o esignated greenbelt. This volte-face creates a legitimate apprehension

| . . . .
:61?' bias and necessitates an independent inquiry. The Applicant therefore
<

.‘.‘ %
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most respectfully prays that this Hon’ble Tribunal appoint an
independent agency, competent to examine the original revenue records
and demarcation maps, to verify the true status and boundaries of the

greenbelt and submit its report.

12.Inaction on Admitted Encroachments: Respondent No. 4's admission

of encroachments on Greenbelt No. 13 is rendered meaningless by its
subsequent, and total, failure to act. A Notice to remove the illegal
structures was issued on 15.01.2025 with a 7-day compliance deadline.
That deadline expired over seven months ago, yet the encroachments
persist entirely unabated. This prolonged and unexcused inaction is not
merely negligent; it signifies a lack of good faith and a conscious

acquiescence to the destruction of environmentally sensitive land.

13.The Respondent No. 4's assertion that cattle grazing is prohibited within

the Authority's developed parks and greenbelts stands in stark contrast
to the documented reality on the ground. As unequivocally
demonstrated in the photographic evidence annexed as Annexure A-
26, cattle are freely grazing within the greenbelts and parks of Sector
Sigma-2. This unchecked activity is causing significant degradation to
the green cover, directly undermining its ecological purpose and
detrimentally impacting the resident community's right to a preserved
and functional urban environment. The visual proof renders the
Respondent's emphasis on this prohibition not only inaccurate but

wholly disconnected from the factual situation.

ry 14.The plea that the Green Belt adjoins village abadi is irrelevant and
&1
A
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15.The Respondent seeks to wriggle out of its own admission (Annexure
A-20) by stating that the liquor shop is located on Khasra No. 122 (abadi
land) and not on Khasra No. 121 (green belt). This afterthought
clarification is clearly self-serving.

16.The fact remains that the liquor shop stands on land earmarked as green
belt in the layout/master plan, and its continued operation is illegal,
violative of land-use norms, and against environmental principles.

17.Even otherwise, permitting a liquor shop abutting/within the green belt
defeats the very object of ecological preservation and planned
development.

18.That the Respondent No. 4 has sought to disclaim responsibility by
contending that GNIDA lacks statutory authority to issue licenses for
liquor shops. This assertion, however, stands contradicted by GNIDA’s
own conduct. In a meeting with representatives of the Resident Welfare
Association (RWA), GNIDA officials expressly stated that they had
formally requested the District Collector, Respondent No. 3, to initiate
removal of the liquor shop in question.

19.This admission underscores the active concern of GNIDA regarding the
illegality of the establishment and places the onus squarely on
Respondent No. 3, who is the competent licensing authority. It is a
matter of statutory duty that Respondent No. 3 safeguard the integrity
of the designated greenbelt. The continued existence of a liquor shop
within this ecologically sensitive zone is not merely irregular, it is a
breach of public trust and environmental stewardship.

By light of these facts, Respondent No. 3 must act without delay to

/L’e'}/g%e the license, thereby fulfilling their legal mandate to uphold
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21.The Respondent admits that encroachments exist on Green Belt No. 13
but has only issued notices. Mere issuance of notices is not compliance.
No concrete action has been taken for demolition/removal, thereby
allowing continued violation.

22.The contention that a robust boundary wall cannot or need not be
constructed is baseless. In several other sectors, GNIDA itself has
constructed boundary walls around green belts/ parks. Selective denial
in this case points to negligence.

23.The plea that villagers/ cattle cannot be restricted is untenable, since
grazing within designated green belts is strictly prohibited and leads to
degradation of the ecology.

24.The plea that a pump house “cannot be removed” ignores that essential
utilities should be accommodated without disturbing the integrity of the
green belt. The present pump house structure occupies a
disproportionate area and restricts the green cover.

25.0bjections to the Pumphouse in Greenbelt No. 10: The Respondent’s
justification tor the pump house in Greenbelt No.10 is premised on a
non-appreciation of ground realities. The structure has transcended its
purported purpose and has become a residential quarters for the
operator, subsequently turning into a nuisance spot (Adda) for drinking
and littering. The resulting garbage, empty bottles, and noise pollution
further degrade the greenbelt's environment. The Applicant’s objection

is not to the pump itself, but to the habitation and the attendant nuisance.

N 541/\ We propose a joint inspection between GNIDA officials and the

o pplicant RWA’s office bearers to identify alternative, non-greenbelt

nd within the sector (such as unused outhouses in the community

. . ‘-‘ , !\\
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centre or other GNIDA service buildings) for relocating the operator’s
residence, thereby preserving the ecological integrity of the greenbelit.

26.As regards the C& D waste collection enclosure, the justification
offered is contrary to NGT’s consistent directions that green belts
cannot be diverted for any other use. The pendency of appeal before the
Hon’ble Supreme Court does not permit GNIDA to continue violating
NGT’s binding orders.

27.The Myth of "Temporary Arrangement'': The Respondent’s
characterization of the C&D waste enclosure as a "temporary
arrangement" is untenable. Established in 2022 after the felling of
several trees, this dump has been in existence for 3.5 years. Such a
prolonged duration cannot, by any reasonable standard, be construed as
"temporary.” This is a permanent blight on the greenbelt, established
without due process or environmental clearance.

28 . Misrepresentation of Location and Impact: The Respondent’s claim
that the enclosure is "proposed on a small area away from the
residential area" is factually incorrect on two counts:

i. Itis not a proposal; it was erected unilaterally in January, 2022.

. It is situated directly opposite residences numbered C-131 to C-
135 on one side and C-150 to C-154 on the other. It is not "away"
but is intruding into the immediate residential environment,
causing visual pollution, potential dust pollution, and depriving
residents of their rightful enjoyment of a green environment.

29.Admission of Non-Use Proves Illegitimacy: The Respondent’s

.

. ..admission that the enclosure "has not actually been used" for C&D
HMES o o o
te collection is a damning indictment of the project's legitimacy due

%[ lanning. If a structure that hes desiroyed a part of a greenbelt has

3, DA
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remained unused for 3.5 years, it conclusively proves it was
unnecessary. Its continued existence is an irrational and unlawful
deprivation of common green space and must be remedied by its
immediate dismantling and restoration of the land.

30.That the Respondent selectively relies on the Master Plan but ignores
that under no circumstance can commercial activities like a liquor shop
be permitted on land designated as green arca. The annexures filed by
Respondent No. 4 in fact strengthen the Applicant’s case.

In view of the above, it is humbly submitted that the stand taken by
Respondent No. 4 is untenable, evasive, and contrary to environmental
law.

The Applicant reiterates the prayers in the Original Application and
prays that this Hon’ble Tribunal may be pleased to:

Direct immediate removal of the liquor shop and all encroachments
from Green Belt No. 13;

Direct GNIDA to construct a proper boundary wall and ensure
permanent protection of all green belts in Sector Sigma-2;

Restrain GNIDA from misusing or permitting any non-green
activity in the designated green belts;

Direct restoration and maintenance of all green belts in accordance

with the Master Plan.
QC’VL.

DEPONENT
VERIFICATION:-

L, the above-mentioned deponent does hereby verify that contents of

bove Rejoinder Affidavit are true to my personal knowledge and on
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the of documentary record. No part of the same is false and nothing has

been concealed therefrom.

VERIFIED ON THIS THE __ DAY OF SEPTEMBER 2025
AT NEW DELHL | ]@ﬁfv
DEPONENT
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RWA SECTOR SIGMA-2 GR. NOIDA (Regd.)

C-58, Sector-Sigma-2, Greater Nolda, E-mall: rwaofsectorsigma2@gmall.com

KULDEEP AWANA

GEN. SECRETARY

C-161, Sigma-2, Gr. Noida
M. 9999496770

YOGANDER BHATI
PRESIDENT

C-58, Sigma-2, Gr. Nolda
M. 9810607274

10
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VICE PRESIDENT
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RWA SECTOR SIGMA-2 GR. NOIDA (Reyd.)

C-58, Sector-Sigma-2, Greater Noida, E-mail: rwaofsectorsigma2 @gmail.com

YOGANDER BHATI KULDEEP AWANA
PRESIDENT GEN. SECRETARY

C-58, Sigma-2, Gr. Noida C-161, Sigma-2, 3r. Noida
M. 9810607274 M. 9999496770

11

VICE PRESIDENT

Rajiv Bhati
C-56, Sigma-2
Gr. Noida

SECRETARIES
Vimal Bagga

D-41, Sigma-2
Gr. Noida

Ajay Lohiya
C-31, Sigma-2
Gr. Noida

TREASURER

Naresh Bhatt
C-188, Sigma-2
Gr. Noida

CULTURAL SECRETARY

Rajesh Nagar

D-100, Sigma-2
Gr. Noida

AQET, &H 30 Yo # TE arel, Aol dga Rrer, i IR F q69Y H
FTOR T T F AT H0Fa Y 18 § TR 98 g Al & el 7%
& afre ¥ i afarel & wfar s €1

B

ey A2 & HREeryU & e
a7

JEqET

W 1. A FAST FAX G - W AASR T §He 5,
$AT: smwe5@gnida.in

2. TE3n - SUANEAT, SA: ceo@gnida.in
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RWA SECTOR SIBMA-2 (Regd)

C-192, Sector Sigma-2, Greater Noida, E-mail: rwaofsectorsigma2@gmail.com

Rakesh Dhamania

Yudhister Sharma

PRESIDENT GENERAL SECRETARY

C-192, Sigma-2, Gr. Noida C-330, Sigma-2, Gr. Noida
M. 5971888545

M. 9868268531

13

fuly 22,2024

Ms. Annapumna Garg - ACEO
Cireater Noida Industrial Development Authority
Plot No: 1, Knowledge Park-04, Greater Noida

VICE PRESIDENT Gautam Budh Nagar, Uttar Pradesh - 201308
Email: aceong g gnida.in
Rajiv Bhati ; .
C-86, Sigma-2 Subject: Urgent Action Required to Secure and Revitalize Greenbelts GB-9, GB-10, GB-11,
18 and GB-13 in Sector Sigma-II
Gr. Noida
Ma'am,
- Attached. please find a video presentation by an environmentalist from Cireater Noida, showcasing
the remarkabie success of u modified Miyawaki forest project in Ghaziabad.
TREASURER . . . . . 5
to Sector Sfgma-{i, we are torunate to have tour designated greeabelts: GB-9, GB-10, G-,
and GB-13. Regretiably . GB-13 has been entirely overtaken by unduthorized concrete structures.
Manu Gupta Furthermore, GB-9, GB-10. und GiB-1] suffer from inadequate and deteriorating boundaries.
C-105, Sigma-2 resubing in constant vchicular walfic, grasing canle. and unwerranted pedestrinn intrusion.
Gr. Noida Notably, GB-10 s also marred by (wo illegal structures.

Since 2020. we have diligently submitted multiple written requests and engaged in numerous
meetings with GNIDA officials, including yourself. both onsite and at the GNIDA ofice. Despite
inspections by senjor IAS officers and OSDs of GNIDA, no aetion has been taken 1o : ddress these
critical issues. Consequently, we have lost three valuable years; the trees planted in that time

EXECUTIVE MEMBERS | would now be Nourishing.

Our sector is home to many passionate environmental enthusiasts who are eager to develop
Mivawaki forests or maditied versions thereof in our greenbelts, us demonstrated in the uttached
Chhaya Kumar video.

C-150, Sigma-2
Gr. Noida We urgenily request that immediate action be taken to secure our greenbeits with robust
boundary walls, as promised repeatedly. This will prevent vehicular traffic, stray cattle, and
unwarranted pedestrian intrusion, enabling us to transform these spaces into thriving green
areas. If this work is initiated without delay, we can take advantage of the current monsaon
season for planting, which would be immensely beneficlal for our sector.

Pritam Singh . ' ‘ . ‘

€.290. 5i 2 We trust in your commitment 1o emvironmental presersation und look foraard 10 your prompt
e BT action on this matter.

Gr. Noida

‘Thank you for your attention and switt response,

Sincerely,

ma-H

1. CEO - GNIDA at ceo g gnidu.in

2. Shri Vijuy Kumr Bujpai. Senjor Manager - Horticulture
‘al vibaipai ggmuil.com, smwed ¢ gnida.in

3.National Green Tribunal (NG 1Y at rg.nat@nic.in and ngt.admn@gmail.com,
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---------- Forwarded message --------- 1 4

From: Yudhister Sharma <rwaofsectorsigmaz@gmail.com>

Date: Tue, 12 Dec, 2023, 1:15 pm

Subject: Sector Sigma-IlI; the horticulture contractor is doing no work

To: <aceomr@gnida.in>

Cc: <ceo@agnida.in>, <sanoshkr@dnida.in>, <rajivbhati20@grail.com>,
<rakeshdhamania@hotmail.com>

December 12, 2023

Ms. Medha Roopam, Additional Chief Executive Officer-GNIDA

Greater Noida Industrial Development Authority, Plot no:1, Knowledge Park-04, Greater Noida
Gautam Budh Nagar,Uttar Pradesh — 201308

Emailed at : aceomr@gnida.in

Subject: Sector Sigma-Il; the horticulture contractor is doing no work

Ma'am,

The boundaries of all the greenbelts inside our sector are broken at several places, both barbed wire
and concrete ones. This has been the condition for the past several years.

For almost two years, there was no contractor. Sometime at the beginning of this year we were
informed by the GNIDA officials that a contractor, Shri Pankaj Tyagi, was finalised.

However, negligible work has/is been done.

The RWA has spoken to GNIDA officials, Mr Budh Vilas and Mr Natholi Singh too, but nothing is
happening.

The last time we spoke to Mr Budh Vilas, he made a person called Mr Sudesh Nagar, Supervisor, call
us. Mr Sudesh Nagar told us that the contractor was awaiting release of his payment by GNIDA and
would start the work after his payment is released.

Ma'am, if the contractor is going to do the work everytime some payment is released by GNIDA, there
is an obvious infirmity in the terms of this maintenance contract, which needs to be rectified. It is
unlikely that GNIDA would give a maintenance contract on terms that don't allow any work for several
months. There seems something wrong.

I request you to look into the matter and take strict action against the persons
responsible.

Sincerely,

For, the RWA of Sector Sigma-II

Yudhister Sharma

President

CC:

1. Chief Executive Officer-GNIDA at: ceo@gnida.in

2. 0OSD Horticulture-GNIDA at: sanoshkr@agnida.in
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ANNEXURE A-27
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RWA Sector Sigma 2 Vs Uol
Rejoinder .pdf
23 pages « 7.8 MB » pdf

Sir,

Please find attached herewith the
Rejoinder along with documents on
| behalf of the Applicant in the
matter of RWA, Sector Sigma 2 Vs.
”| Union of India & Ors., OA No. .
" 734/2024, pending before the R
*3 Hon'ble National Green Tribunal, ——Jz

Principal Bench, New Deihi. 4
Regards, - B
Atul Kumar _,ﬁ
KAdvocate 9:35PM \,/Jd
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